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| TEM NO 10 COURT NO. 6 SECTI ON Xl

SUPREMECOURTOF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (C No(s) .
27045- 27046/ 2014

(Arising out of inmpugned final judgnment and order dated 07/08/2013

in SB No. 2558/1991 and 16/07/2014 in CN No. 1367/2014 passed by

the H gh Court O Judicature at All ahabad)

U P. PONER CORP. LTD ETC ETC Petitioner(s)
VERSUS

RAKESH KUMAR AND ORS ETC ETC Respondent ( s)

(with interimrelief and office report)

Date : 19/01/2015 These petitions were called on for hearing

t oday.
CORAM : HON BLE MR. JUSTI CE DI PAK M SRA

HON BLE MR, JUSTI CE PRAFULLA C. PANT
For Petitioner(s) M. Pradeep M sra, Adv.
For Respondent (s) M. Aseem Chandra, Adv.

M. T.M Singh, Adv.

UPON hearing the counsel the Court nmade the follow ng
ORDER

M. T.M Singh, |earned counsel, has entered appearance on
behal f of Respondent No. 1. As far as Respondent No.2 is
concerned, let a copy of this special |eave petition be served on
M. Ravi Prakash Mehrotra, |earned counsel, who ordinarily appears
for the State of Utar Pradesh.

Learned counsel for Respondent No.1l prays for four weeks tine
to file the counter affidavit. The Prayer is accepted. Rejoinder
affidavit, if any, be filed within two weeks therefrom

List the matter after six weeks.

Interim or der to remain in force till t he next dat e
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heari ng.
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